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"There is no formal definition of 'post'
and "civil post". The sense in which

they are used in the Services Chgapter

of FPart XLV of the Constitution is indi=-
cated by their context znd setting., A
civil post is distinguished in Art,.310
from a post connected with defence; it

is a post on the civil as distinguished
from the defence side of the administra-
tion, es employment in a civil cepacity
under the Union or a State, see marginal
note to Art.311. In Art.311, & member of

a civil service of the Union or an All
Indiz service or a civil service of 2
State is mentioned separately, end a

civil post, means & post not connected
with defence outside the regular civil
services. A post is a service or employ-
ment. A person holding a post under a
State is a person serving or employed
under the State, see the marginal notes to
Arts. 309, 310 and 3ll. The heading and
the sub-heading of Part-XIV and Chapter

I emphasise the element of service,

There is a relstionship of master and
servant between the State and a person
saicd to be holding & post under it. The
existence of this relationship is indi-
cated by the State's right to select and
appoint the holder of the post, its right
to suspend‘and dismiss him, its right to
control the manner and method of his do-
ing the work and the payment by it of his
wages or remuneration. A relationship

of master and servent may be established by
the presence of all or some of these indi-
¢ia,in conjunction with other circumstances

and



